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cen tr al  a e m in is t r a t iv b  t r ib u n a l

JABAli>UR BENCH 

OA NO,572/03 

Jabalpur, this the of CKitober 2004.

CORAM

HoQ'ble Mr ,M,p .Singh, Vice Chairman 
H<Mi''ble Mr.Madan Mohan, Jadicial Member

Komal Prasad Kos^p> 
s /o  Late Shyam Lai Koshta 
Adnn.Assistant *A* removed from 
service, 8̂ /0  D .R .D .B ., Gwalior 
R/o 645, south Milloniganj 
Near Jamunia Kuwa, Jabalpur.

(By advocate None)

Versus

1 . Union of India through 
its Secretary 
Defence, Sena Bhawan 
New Delhi.

2 .  Director General 
Research & Development 
♦B* wing, Sena Bhawan 
New Delhi.

3 . Director, Defence Research & 
Development Organisation 
Office ** Finance Research & 
Develc^ent Establishment, 
Jhansi Road, Gwalior.

(By advocate Shri p.shankaran)

Applicant

Respondents

O R D E R  

By Madan Mohan, Judicial Member

By filing  this OA, the applicant has sought the following 

re lie fs :

(ijl To qUash the order dated 2 7 .1 .0 3  contained in 
Annescure A13 passed by respondent N o .3 as also 
the order dated 23 .7 .0 3  passed by the appellate 
authority as contained in Annexure A lS .

( i i )  To direct the respondents to take the applicant 
back in service with all consequential benefits.

2 . The brief facts of the case are that the applicant was

issued  a certificate dated 12 .3 .9 2  by the Tahsilder, Jabalpur, 

certifying that he is a member of the scheduled Tribe.

The applicant was selected on the post of LDC and order of 

appointment was issued on 9 .1 .9 7 .  A charge sheet was issued 

GO 6 . 8.02 against the applicant coi the ground that the 

applicant had secured the appointment on the basis of
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a forged caste certificate. Listed documents were not 

made available to the applicant in s p ^ ^  of repeated 

requests and the enquiry was conducted in haste. The 

applicant was not granted any opportunity to produce his 

defence witnesses • The report of the Deputy Collector 

dated 6 ,7*02  was not proved by calling such witnesses 

before the enquiry officer* The disciplinary authority 

vide order dated 27*1*2003 imposed the penalty of r ^o v a l  

frcan service of the applicant while the grouncis raised 

by the applicant in reply to the enquiry report were not 

considered. His defence was totally ignored. The applicant 

preferred an appeal against the aforesaid order, which 

was also rejected vide order dated 23*7*03 (Annexure A l5 ). 

Hence this OA is filed .

3. None is present for the applicant. Hence provision of 

Rule 15 of the CAT (Procedure) Rules, 1987 is invoked.

Heard learned counsel for the respondents.

4 . It is argued on behalf of the respondents that the

applicant was selected for appointment as LDC against a

post reserved for sT for which he submitted a caste

certificate issued by Tahslldar, Jabalpur, subsequent to

his appointment, his caste status was verified frcjm the

District Collector, Jabalpur and it  was found that the

applicant did not belong to sT community but only OBC,

The District Collector also intimated that the certificate

produced by the applicant had not been Issued by their office,

The applicant was also directed vide letter dated 23 ,11 .2000

to get his caste certificate certified from the MP state

ST Commission, Bhopal but he failed to do so . A charge 

sheet was issued against the applicant for producing false

caste certificate. The inqiilry was conducted in accordance 

with rules and following the principles of natural Justice.
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Adequate opportunity of hearing was given to the applicant 

and according to the enquiry report, the charge of producing 

false certificate was proved. The report of the enquiry 

officer was given to the applicant to defend himself. The 

applicant submitted a representation and after considering 

the representation, the impugned order of penalty was 

issued on 27 ,1 .2003  against which he preferred an appeal.

This appeal was also coisidered by the appellate authority 

with due application of mind and found nothing new in it  

to disagree and the appellate authority rejected the appeal 

and upheld the order of disciplinary authority by a speaking 

order cxi 8 ^ .7 ,2 0 0 3 . Hence the departmental proceedings 

conducted by the respondents and the impugned order passed 

by t h ^  are perfectly legal and justified . No irregularity 

or illegality is consaitted by the respondents.

4 . After hearing the learned counsel for respondents

and careful perusal of the records* we find that the applicant

had submitted his caste certificate certifying him to be a

member of sT conmunity. The certificate was got verified

by the respondents afld vide letter dated 6th July 2002

(Annexure R2) it  is clearly mentioned that the caste certificate

of the applicant is  not issued from the office of the

Collector, Dist. Jabalpur, J^nce it  is forged* Thereafter,

the respondents had informed several times by s i d i n g

letters dated 23 .11 .2000 , 19 .12 .2000 , 12 .2 .2001  and 12 .3 .01

(Annexures R3 to R6 respectively), but the applicant did not

take notice of these reminders and did not file  any other

valid caste certificate. The applicant was given due opportunity

of hearing as he has filed  representaticxi against the report 

of the enquiry officer and also he preferred an appeal against
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the order passed by the disciplinary authority oi 

27 .1 .2003  (Annexure A13|. Hence it  cannot be said that 

no opportunity was given to hini« This is not a case o£ 

no evidence and the Tribunal cannot re-apprise the evidence* 

we have perused the in^ugned order dated 27*1,2003 (Annexure 

A13) passed by the disciplinary authority and the order 

passed by the appellate authority dated 4th July 2003 

v«hich was sent to the applicant by letter dated 23 .7 .03  

and these orders are perfectly speaking and reasoned orders.

5 . After considering all the facts and circumstances of 

the case# we are of the considered opinion that the OA has 

no merit. Accordingly the OA is dismissed. No costs*

\

(Madan Mohanl_ (M.P .Singh)
Judicial Member Vice Chairman
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